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CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH

. | Rl 5
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(1) 0.A. No. 364/88

Udai Kant Pathak & others Vs. Union of India
|

(2) O.A. No. 1138/87

Sudhakar Pandey & others, VS. Union of India.
(3) O.A. 578 of 88 | {
Sunt Kumar Singh & others vs. Union of India. L

Hon. Mr. Justice U.C. Srivastava, V.C.
Hon, MrgA.B, Gorthi, Adm. Member.

(Hon. Mr. Justice U.C. Srivastava, V.C.)

As the common questionsfof law and facts sn &

#8 involved in these above three cases, they are

being dispcsed of together. In the two cases, courd

rejoinder have besh: filed, in the first counteg\

has not been filed. As the facts are 1dentjcal iy,

is not necessary to file counter by the respdndents ‘

in that case, as the counter filed by them will be ‘j/
: e
treated as the counter filed in the first case also.

Admit.

The applicants were engaged as casual labours

from time to time by the respondent:; No. 1. They were

enga?ed as Watermen in hot season in the year 1985-86
They have been engaged on various dates from 78-82 and

others from April 78 to June 83 and so on. According

to the applicant the casuayﬁabours whdhave worked
-~ requisite
for a cmntinuous/perlod are entitled to the inclusion

L

in the register prepared for the pur pose and have
a8 Claim over the outsiders, as per para 2512(i) of

the Railway Establishment ManUal.'The'applicants have



_ e f_ | /%( 6}.
& b - : : 2

also placed reliance on the Railway Board circular
No.E(NG) 11/13/DL/117 dt, 25.1,85 which provides

' that various spells'of engagement may be aggregated
? - for counting 120 days. The gap between two spells’
due to season being over, Or there being no work,

will be ignored. Thus, according.to the applicant,

- they were entitled for inclusion in the Register

_ N ,
and they Mébuld have been provided absorption or
* - ’ ‘Tegularisation or appointment but the same was

not done. The applicants made representations also
kﬁf T | but the same bore no fruitful result.

It has been stated by the respondents
v that these applicants thad stated that' they were

engaged prior to 4,10.78 and that is why they were

-r engaged im the year 1985-86, but later on{it was

! found that the statement was not correct and they

Q - | |

ST o never Worked prior to 4.10.78 and in this connection -
regarding maintenance of casual laboyr register,

they made a reference P.S. which reads as under:

"Whibe'maintaining the live casual registers,
, ’ those casual labour whohad worked prior to
* 4.10,1978 but discha:ged prior to 1.1.81

and had not worked for 2 years, their name

: ' | - should be deleted except such casual labours

who had made special repfesentations in temms
of P.S. No. 9191 & 9195 and were Considered

eligible!,

} | According to the appllcant no such enqu1ry

Was made and they were not assoc1atcd Wlthrne enquiry
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Accordingly, in cCase their names are not t aken

in the livef register or they have not been given

the benefit, an en@uiry should be held associating

them, and in case it is found that they have given
wrong information/date, they will suffer consequences

but in case they are found to have been working

Prior to 1978 they will be given the benefit.
Obviously, in case the casual labours who have Worked °

like the applicants but were taken as casuagl labour

AN . .
/ subsegneut to the applicants, have been allowed to
: P —

continue,the respondents will also take care that

the applicants also get the s ame opportunity and

for giving this opportunity, let a live register - -
be maintained by the respondents giving the datesof

such appointmentbfor the periods they have worked.

n . .
J‘— ‘ The above directions, ie. the enquiry and the entering _
of names in casual lsbour register be made within

a period of three months from the communication of

this order to the respondents.

TAM. %2((6 : V.C.

"Lucknow Dateds 28.1.92.

Shakeel/
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to take notice of this case. Let'—_
a counter affidavit be filed within
eight weeks hereof. Rejoinder affi-
davit, if any, may be ifiled within
two weeks thereafter.

In OAs No. 578/88 and
' 1138/87, connected with this case,
i counter affidavits have been filed.
Let rejoinder affidavit, if any, be
filed within four weeks hereof,

List this case before the
_DR(]) on 18,3.1991 for completion
“of pleadings. and thereafter let
“ it be kept in the sine die list. for
: listing it  for "hearing according
. to its SL.No. o

Nffice  shall  deliver, on
demand, copies of the petition to
Sri P, Mathur. o

v

. - J.M.
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BETWEEN

Ugei Kent Pathak end 6 othge.
Vexsus

Mvigional Reil Mangger & others.

ALl ghabad: nated . Flied by

\%March, 198_8.

509/28Ka OLG Hydera-

& D Na2eY] RS

fbhaya Tumar Dixit,

e fpplicantsg.

.+ «Regpondentge
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Udai Kant Bathek « 6 others.. | e+ jpnlicantse
' Ve rsuse '
Tivisiongl Rail I anager etcee «« Respondantse

INDEX

- e S Ve Pmn g oc-.-.--‘-o-o-a'-..“.-c-e-o-o-.-e"o-o-o"e-o"c—o-e"
5l Description of documents "Page hoe
Noe 1relief upone-

1. gpplication. |— 16
Ze ANnexure A1
Fhotocopy of Working certificate ! 7
of claimant noe 1 |
de Amexure AR \
m.‘hotocopy; of working certificate l(ﬂ
of clsaimant Noe«2
4o %annexure 4-3
Photocopy of vorking certificate z C{i
of claimant noe 3 |
5. Agmmexure 484

“hotocopy of Wworking
of claiment noe 4

certificate Z“O

Ge innexure 4-WS ‘ . . Q\ \
photocopy of Working certificate

of cleimant noe S ¢

‘ COntd. .2

&
!
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7« mnexure 4~0 |
Protocopy of working certificate

of claimant noe. 6

8+ innexure 4-871
Bngagenent 1 etter of claimant
noe dte |

9« Annexure 4-8 .

Angagement slip/certificate
of claimant noe.

1 0. AnnexuTe 4-E0 °] ,
igagement slip/certificate
of claimant no.

11 gmexure 4~10
dngagement slip/certificate

of claimani noo

S 12e pmexure A-1d

ingegement slip/certificate
, N
of ¢l aimant nos

13« 4nnexure A—-l.’i
ingagement siié/’fe rtificate
of cdlaimant nod |

14+ fmnexure A-1%

o ﬁngagemant .slip/cer‘biﬁcaté
of claimant“no.

15¢ mnexule A-1Y

| Representationdts 10.4.87.

16« gmnexure 4-1§ )
Represent&tion dte 19-4-87.,

17« gnnexure 16
Rep reS entation Dbe 24+4.87-

18« mnexure 4-19
Representation dte 11.6487.

19.  Vakalotmomwer .

2. 72—
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ALLAHABAD : Signature of Applicantse
Dated: \% Marche 1088 ‘

{ Udsl Kont Pathak « & otherse

Through thelr counsel -

s

( geKe Dixit')
A vocate:
509/28Kg, 0 deTabad
- - LucknoWs
b e u‘ s
FOR USE Iiv TRIBUNAL'S OFFICE : wz‘{;;c;&l\;u«'«
Date of filing
or
Date o £ Receipt Dby PosSt

Registration Noe

gignaturme
fo r RAGL STRAR
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Iv THE CERNTRAL ADMINIGTRATIVE TRIBWNAL,
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@ Registiar.

.\@UﬂBETWEEN

Udai Kent Pathak a;d 6 othsn . .o Ap’plicants. .
AN D )
Tivisional Rail Manager & othge. | - Regpond entg.

DETAIL S OF APPLICATION

1. Particulars of Applicants:=-

(1) Name of the Applicent:w
©o As per detailg given

)

)

(ii) Weme of father/Higband:= J
) - ))below:-

(1i1) Age of the applicant:-

uuuuu

A.V.Pathak, Reilway Colony, Post Kachhonga Bslamau
T gtriet Hardoi.

2. ¥hub Lal aged about 27 years son of Sri S>_itar~am

| Pragad, ._VillagegKadir Qhak, Post Jagdishpm?vg

Nk e e

Yothi DPigtt. Siwan (Bihar)

W

+ Premod Kumar aged about <7 years son of Sri
Raja Ram, Village Gyanpur, Po‘\st Kachhowa
Hstt. Hardol. o

4. Tam Sewak aged 27 years son of Sv¥i Jalim.

Village Terwa Pogt Berwa Sarsand ‘Tis tto:’;{arﬁoi-

5. Rakesh Pal aged sbout 28 yearg son of Sri Mata

Pragsd 52/2 Udaigenj Lucknow.

6" gshék Yumar aged sbout 28 years son of
/ \
‘3{3\"
WCh s
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CZTQ/\ A
-
Sri Raten Lal, resident of lbhalla Aimanjai Pogt
Jal dlnagar Distt. Shahjehenpur-
8.

Virendra Singh aged about 27 years son of Sri Ramodra

Behadur, Village Kukhi, Post Kechhona, Digtt.

Hardoi .

(1v) Tesignation & Particularg Assigtent "ersonned

of office in which

'employed:
(v) Office Addregg:=

(viy Address for service

of notieeE—

2. Particulars of the Respondeggs:

(1) Wame of respondent |
‘(ii) Name of father/Husband
(1ii) Age of the respondent -
(iv) E@signation and particulgrs
of office)Name and station)
in which employed.
{v)'Office Afdress:

(vi)Addreas for gervice of

Wotices

Officer(ITI)Office
of Mvigional Rsil

Managex, lioradabad.
R o

Udaikent Pgt?ag s/0
Sri &.V.Pathak )
Railway leq?y,E%lamgu

Pogt Kachhong, Nigstrict

Hardoi” (U.P.

)
)

) /

)

gAs per detailg
) gilven bhelow s
)

)

)

)

)

)]

)

)

)

1. Cenersl Menager, Worthem Railway, Baroda Houge,

New Delhi.

2. Mvisional Reil Menager, Northem Railway, lMozadabad.

3. Agsistant Persomnal Officer (III) Office of Divigional

il Mangger, lMoradabad.
q' KWW\&A %néuck‘Th*ﬂk‘Sée*e &a

e (\%:aw 3‘5( W M%}
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Be Particul ars of order against

which spolication ig made.

The applimation is agalngt the following order:-

(i) (.Eﬁer No?
(ii) tmete

(iii) Passed by

&

(1v) Subject in Brief:=fLll the epplicants 'ave worked ag

?19\\%3“&71

o }Iil .
o0 N.il .
.. prolicants have kxyzm

worked es‘ Casval Lgbour from time
to time. ¥eeping in view their
cagual Lahowr they wewe 1a stly
engaged ag Seasonal waterman by
respondent no. 2 under different
Reilway Stationgof IMbradabad
Tivigion duwing the periol ending on
14.7.86. In the next seagon i.es
May 87 to July 87 applicants were
lgnored in offering the job and
new hands/juniors were employed
without asgigniqg any reasonge

Nq gpecific oxdexs fox nqt )
engaging the app‘}.;‘eantgs hve been
vassed by any suthoritys

* f . -
i

Cagual Labhourg under rgsponfienpsf
Havir'zg._r}_ue regard te thelx wo:r__king
as such all the spplicants wexe
given geagonal engagement(ag Hot
genson watexman) upto 14.7.86

at dgifferent Rellway Stationg
under Mdminigtrative Control o
respondent nos 2. Thder para 2501
of Railwey Egtablishment Manual

«o/b..
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Yo

p.

(hereinafter reférred ag REM)Caguel
Labour includes g seasopa%, anplgymait
Thder para 2512 of REM,and as well
ag according to the r?irecﬁ ong of
Railwey Adminigtration appligants )
aré not only entitle& for inclusion

of their nameg in the Register/Iist

. (¢
for providing employment in futuze,

but they have a prior claim of job
as sgalnst outgiders.Such Bt seeéon
Cagusl watewman who complete 1203ays
of continioug employment are entitled_
for Temporary St_etus,Without“assignin
g eny ressong,and ignoxing thelr
senio:fity“applicants were not
enggged in geasen of May 87 to
July 8’7- Represen tationlg moved ‘by'
ép_plicants have not been Yesponded.
thder these circumstancegapplicants
N clou'm
are preferxing the pr esentkpraying
for issue of a command direc't_ic—m
or order in the nature of Mandamug
that rfé_spond_ents be ordered to

prepgre such ligt of seagsongl

- workers by including names o

T%&ﬁ}q%ﬁﬁ::

applicants in accordance with
sen_iority “keeping in view the rjura-
tion of their x«x);.jking pe riod gsnd to T
orovide them with suiteble jobs |
strictiy in accordénce wilth such

ligte




o

Since richt of reliefl ariges from the game
type of ac:vt or trengaction, the. appliéant are
jointly“inter,ested in the sae cause of action
and identical question of controversy with regard
to fact end Lay ig involved; epplicents beirg
unemployed persons belonging to weaker gection
of society end finenecislly qnable to prefer
seperate claiins,}_bes to geek leave'of Hon'ble
Tribual to presept this joint application on

Single get of fee.

¥

4. Jurisdiction of  The appllcants c'ieclaJ the t

the Tribunal:~ the subject matter of the action
against which they want redressal
is within the jurigdiction of

thig Hon'ble Tribunal .

5. E‘i@iﬁéﬂnﬁ' The app_licants furthe:c éeclelre
that the application is wivthin
limitation prescribed under section
21 of the Adminigtrative Tribunal

Act 1985.

6. Facte of tbe cage =

6.1 That appllcants were engaged as Casb.al
labours from time to time under
regpondent No. 1. Thelr rgaspeci_:ive
deyg of employmegt iq b:p?k_en piariajz s

from time to time are indicated below =

Wame of Petitioner 7Period‘ of Work - - lbt_e:l_ Tays
1. Udei ¥ent 12.9.78 to 13.11.79 362
15.4.80 to 14.1080 ‘
2. Yhub Lel 28.%.78 to 14.1.80 345
00/60

’%\&%ar»;nﬁ
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NG

3. Pramod Kumar .3’-1,1.86 to 14.7.86 76
4+ Rem Sewak 1.9.79 t0 15.2.78 90

3044486 tO 14.7.86 76
5. Rokegh Pl 25.4.78 to 14,'7.7\9 388
6 Ash_qk Kamar 21.6.78 to 1.3 11.79 180
T

Virendra Singh 304477 to 14.7.78 149

6+2. That these working days are entered
elther in the Casusl Labowr Card or in
the Certificates issued by the Concemed

Qfficidl of Reilway Adminigtratien.

True ?hoto Copi egmof _af_ofe Sa_id
Certificates ete. are attached herewlth
as ATNEXURE A1 to A-7 with thisg

petition.

6.2, Tiat casusl Labours who have not comple ted

;eg_uisite period of cqnt;nvious xqgsgldng
gggigter o1 epa:’ed:fgzz the purpose ‘and
they have a prior claim of job over
outgiders. Buployment should' ‘pe gizen
to them strictly in accordance with

- theinr senioritybf_' wo:ckipg”days.
Relevent provisionsg of para 2512 (1)

- to Reilway Betablighment Manusl asre

reproduced below:=

~

251, 2. Absorpbion of ‘Gasual Labour in

regul ar vgcanciegi-

')S\QJ\@“\—L | ;'/.7;
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(1) /Casua‘lﬁ Labour }gk}o scquire temporary
status 2 result of having Woi\:k.eﬁ on other
than projects for more than 6 monthg or
who have worked for more than 6 monthg,
shall be congidered fox regular
employment without having to go through
employment T_«}xchanges.\ Other Casual
Lebour who have not completed six Monthg,
will, of course, he required to get,
themselves regigtered in the relevent
Eggchggges Yefore they are consicdered
by Eh? Sel ection Boards. They }«_;ill
have a prior cleim over outsiders. In
order to angure this, the nameg of all
casusl labour,whereever employed, shoukl
b¢ entered in the regigters maintained
by Tivigiong or Districts or_by any
other cqnirenigzat unit of rgcmitglgnt
strictly in the oxder r.f their thking
up cagusl sppolntment at the initial
stage, anmd for the purposesvof
empanelment for regular Cla gs IV
postg they should, as for as possible
be gelected in order maintained in the
aforesaid registers. ‘While showing
preference“_oo cagual labour over other
outsiders in the mg tter of recruitment
to regular Class IV establighment,due
congigeration end wikightage sho;iLd be
given to the lmowlgdge and experience
gained by them, other conditionsg beihg

o .e/8e
!)’19‘%3"3)“&, /
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equal, total length of sexrvice és casual
labour, either continous or in broken
pe:cicﬂws, irresp ective of whether fhey
have gttained the temporarystatus or not,
_ghoul@ be taken into acount 50 as to
ensure fchat cagual 1abo'w: »@gho are seﬁior
by virtue of longer service are not left

out.

(LY + v v v

@ (131 )« « v ..

6.4. That from time to time Railyay Adminigtration
hag elso issued directiong to engage cagnal
workers and to prepare a list of such personsg

for employment in future.

6.5. That according to the respective provisiong

= of REM casudl labours onmcompletion of

e

120 daysgs of_ continioug sgervice gre entitled
to be tréatec‘i as Temporary Enployeés of

Reilway Adminigtration.
6.6. T™at particularly for Hot season Watemman
(Labour) the Reilwey Bomwd Vide its Cireular
Wo. B(VG) 11/13/T0/117 Dt 25.1.85
E®21/85 have p:_“ovieﬁe'}_ that__vg:_\:«icus spélls _
of engagemen‘t may be aggregated four counting
120 days. The gap between Two spellg due to
season being over, or there being no work,

will be ignored .

True extract of Reilway Boards

gbove circulax Dte 25.1.85 &g found

R Tn gL «e/9e
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,publi shed on page 28 of Railway Esteblishment
Manusl (Supplement 1986) in reproduced
béIOW:-
G : - i
““ Temporery status to Watemen .ot .
season those casuel wateman who complete
120 days on contin_uous' employment , will
3 be gi.‘ven ta‘nlpvomz'a"try ‘siietug,g Various spelll‘g,‘
of engagementmay be aggregated for ®© unting
120 dayg. The vgap between 2 spells dwe to
— . geason being over, or there be;'gng no wo;?__k,m
will be ignored. But where work wag offered
but he did not gvail, he will have to

start afresh for counting of service.

. | 7 Cagusal waterman employed in 1985
| onvard only will be entitled to this benefit

on compl etion of 180 days from 1985 onwards.

(BE(NG)IL/L3/ /117 Dpt.25.1.85;
mR 21/85)"

B

< 6.7. Tat thus a seasonal ‘worker 1s elso
treated ag Casual Labour ag evident
from perusal of language of pera 2501
Chap ter }ﬂ'{XVAgof Reilway Establighment
Manusel which ig reproduced below in

verbitum i=
Gl APTER XXV
CASUAL LABOIR

250L Tefinition :=

(2) Caswval lLabour refers %o lebowr

. o/lOo
%&ﬁm
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whose emp Loyment is seaéonai,intémi ttent,

sporadic or extends ovar short perioé Se

labour of thig kim is normally recﬁz;ruit.e;
| | from the nearest available s'ourcé- It is
* " not lisble to trensfer, an” the cénﬁitions

applic‘able to pemianent and tmmporary

: staff do not =ppiy to such Labowr »
.

(b) The Cssual labour on railways should be
empfi.oyedmonlly in the following types of

cagesy ngnelyie

(1) steff paid from contingencles except
thoge r=2tained for more then gix months

continuounglyz=-

A ) Such of those persons who continue
to do the same work for whiﬁch they were
engaged or other work of the same type
for more than giX mont‘ns without a

break will be treated as temporary
after bhe expiry of the gix months

< | ‘ - of eontinuoug employment.

(ii) Lebour on pi:oj_ects, irrespectiyemaf.‘
duration, except those transferved
from other temporary or permarent

enployment «

(iii) Sessonal labow who are senctioned

’

for specific works of 1e_ss‘ than six

monthg duration. If s_u.ch 1abou;-: is

ghifted from one work to another

' yaﬁé’ﬁ' /

.o/11.
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6.9.

-

11- | o

of the s me type, e.g., relaying

and the totsl continuous period

of such work at any one time ’is more
then six months' duration, they’ should
be :treateﬁ as temporary after the

expiry of six months of continuousg

~employment. For the purpose of

d(e_termining the eligibility of
1gb_ou:c to be treated 2g temporary,
the eriterion should be the _pe‘;r:}gd'
of‘ contenloug work _pu’_cv‘i'n by each
individualj 1 abour on the séme
specify or and no the period put in

any particular gang or group of

L abourer.

That having regard to all these 3:ules _.
and directions a;L_l the petitiore rs were
engaged during the sesson of April-l}ay86

to June=July 86

True ®ples of sucgengagement
dlip/ Certificates i'n:espggfc gf all -
the petitioners a:ce'attacheé mrewith

a5 MINEXURES 4-8 to A-13 of this
C.aim pe ti‘t@on; Engagenent glip in
respect of claiment No. 3 Pramod.
Kumar hag already been attached as

mnexure A2 to this petitions

That gince all the applicants were
engaged in 1986 season havimg regard

to their previoug woriing, they were

ZAQUHRITL_ e/12.
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ement
in the season of 1987, but when were not

hopeful andg welting for their engag

engaged they moved repregentations ang
personal approaches with the concemed

authories for their engagement.

True copies of such repregen=

tation are attached herewith as HWEXIRE

A-14 and A-1F to thig petition.

6.10. Tat the gep between varirug spellg of
engagement, in the services (yyo:!ﬁ_ng day s)
of claimants due to season being over ,
a there being no _wo:ck, nor the gpp}_icgp@s
were offexed wifqh any work to which they

. have failed to gvail.

6+11. Thet neither the :eprégezltations of
claimantgs. have been de@ided nor they
were engaged in the season of 1987
even the me xt Beason of }.988,1@,8
;rriveﬁ, In these cilrcumgtances
a;;pliéa@ts heve been le_ft with no
option but to prefer this claim

petition, cause of action for which

aroée in April-May 87 to June-July 87,

i.e:, the Hot ‘gsergon of 1987.

6:12. ™81t pegyondents have not only lgnored

the mightful cleim of engagement but

ou.tis".fiers end juniors have been engaged

effectirg rights of claimantse

| —I 1 iied O
6.13. That since regpondents MBVe failed W

L3 .Jm
serform gtatutory duty imposed upon the
‘ . ‘/13.
T M

«
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!
Tegarding preparation of the list ag
aforessid and engaging the applicants

SRt A T b ]

they beg to prefer this claim on and

\

amongst other the following :=

‘“Fov odded povan €14 15 6718 (Axe maxtpeic
ﬁ: GROUWN DS \B-Va%ail
: . 7%
(4) Because it 1s mandatory requirement

of regpective provisionsg of REM that
in granting engagement to easal
labours due regard shall be given

to their geniority/working dayse

(B) Becauge applicants cannot be ignoxed
in g_iviﬁg casual er_lgag@rgent without
some cbgent_and; gpecifie reason tO
their nptice and op ;::rort‘unity\ to meet

the game.

(C) Beca;use Qp_plican'ts are legaily e_'g}*gitled
to get their names inc“iqrfi ed in the
list in ordexr to have the employment
acording to their seniority 0

the exclugion of outsiders and jujlors.

(1) Because applicants B ve a legal right
and respondents have a legal obligation

to pexrforme.

o. tetailg of Remedies

exhaugtede

e applicants declare that they have
availed all the remedies available to

them wder ral evant Tule gellone of the

e ve been decided by

01/14'

represen tat ionsg

el @‘w/aﬁ
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"6+14- M8t in thie comnection it 1s submitted thet
. according to the procedure and px‘:actiee preveg- .
ling with the respondeht for appointment
of Ibt Seagn Watemen 1t isnot at all
necessgry to move an application-. Such gel ection
are m de according m'aeniozity from smonggt
the 1igt el ready meintained for the purpose.
None of the claimants have appiied for such
appoir;tmmt even in the proceeding seasdnge
3"6.1 5= That gelection in every se2on is made efter

verifioation of previous working days end

appliocstion are entertalned only in exeeptional

¢a geg like appointment on oompesgsinate gmundge

The fect thet appointments aré mede from amongst

the géadidateg of_liat is evidenced fom perushl

of Annexure A-l3 gl ready on record end ag well
ag from perugll of Annexure A-l4 vwhich ig true

Photo copy of appointment letter issued to

claiment Ashok Kumar. |

< ug.16- Thet in evidence of this fact 1t 1s relevant to

' have refera{ce of cireular deted 29.12.87 igsued
by DB M loradebsd, perusal of which goes to
ghow that to gend nemeg for such appoin‘tment
in the duty of concemed PWIs/ Station Magters.
Peron conGemed ignot even required to put
hig signetures over the presribed fomm.

True copy of circular dt. 29712-87‘
en“d fomat attached with it are erxclosed as
nexure A=l5 and M=l 6«

Mgel7- That cireular goted 22.3.88 1gsied from office
of p &M Mmdsbsd specifically provides that
only thoge persons Will be engeged 8s bt
seeon watemen who sre referred by this office



Ll v
wﬁl mly he maged» - “ |
me capy of aforesaiﬁ cimular datee

| 22-»&88 iedleo attashed 8s mnemxe mie

Gl

That ba qnote ’Hith mothar example on the point

B § 13 pertInmt to paint out that %maaﬁ.

&tpﬁl mtm £nd 8 athems have fned claim

~ NOs 856ﬁ-8? before this Hm’m.e Tﬁbmal for theu LR
| rezmaﬁ@mon on accomt of thetr emt:lmeﬂ _, a

,.’.Wmi as ﬁas&ﬁl lahaaz. ‘m&se peraona have nerez
. worked gs Bt Seaon Watemen, nor they neve ‘

e:l.aimea for. sueh part, nor f.hey have ever

- appliea» turing the pmamcy of claim Ho+ 856/8'7
- '&tpal Fﬁtm aml Jagat prekadh. (claimant Nos 1
. and 8 of cleim No. 856/87) have been engaged

83 Bt Seswn. watemsn énd heve jolned 8t " :

$ndﬂa ana Bhagaau ‘llvay "tatienss S
mne oupy of agpainmmt umer M‘

g1 am,pal Hitra ag bt Seawn ﬁateMn ig .
3a;thache& hezwiﬁz ae Ann&am a—m» TR

'%ma a.u to 6»18 added mder- Gourts order

~ Bai;ed 2l l%‘i

fcr Q.aimmta. -
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an order in wx ting. True copies of
such rep::esentafc_ion, and postal receiptgs
lave been attached ag AVNEXURE p-l4 to
b=1B~ with thig elaim pet tion. -

8. Malters not previoudly
fil ed or pending with

any other court.

’I_’he applicants fuwth-» r%'.ecl‘a e that they
had not files .p:t'eviou\sly any appliqgti on,
w_z'it.e petition or suit”mggaz‘:fﬁing theu
matter in regpect of which thisapp’ligati_on
haé,_ been made, before any _cdugtbﬁ‘»lg}g oid
any other authority or any other Bench

of the Tribunal and nor any such
applLication, writ petition or suit ig

pending before any of them.

9. Rellefg sought

‘Hon *ble Tribunal, and are further

(1i) Obsts of the ckaim petition and such

(1) a decleration, dlrection ox order in

favour of appsicants in the nature of

Mandamug/command that applicants are

rentitl ed quh%nclpusion of their mames in
the 1igt which ghould be prepared by

‘regoondents within a time to be fixed by

entitled to be engaged as caswval labowur s
(Hot season watemmen) in evexy season in
ac~ordance with their seniority, for

which regpondents be orfered to compily.

.

other reiief as may be deemed fit and

- /15,
A A
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propex in the circumstences of the cage,

be 2lso granted to applicantg.

10. Mterim order, if any

. prayed for:-

Respondents be directed to engage
g . cleimasntg as Mt season Watemen in
‘the ot season of 1988, having regard

to their previoug working.

1l1. Application ig presenteclu through counsgel Sri
a . 4BH4YA KUMAR DIXIT, Advocate, 509/28Ka, Gd
yderabagd, Lucknow.

12. Particulars of Bank Dreft/Pogtal order in respeet:

of the applieation fere.-

1. Name of the Bank on which drawn
R+ Temand Draft No.:
< oo
1§ Wo. of Indlan Pogtsl order: 0D QR9)92_
( 6‘}2/ Nc—}me_ of Issu;ing Post Office: MM%“"\&*W&{W
Q}}:l)} S pate of Issue of“Pc_;g,taJ: oi:dgr: 17/3/448
e

4. Post Office at which payable:

13. List of enclosures:

L. Demand Draft/Pogstal ozrder.

2. Index ofﬁocments. | o

3+ Paper book having details of Ammexures
ag mentioned in the Index.

4+ Vgksal atnamge.

: 00/160

%n&%?i§ﬁfz;“
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Ve*‘*ificatlon .

We, Udai Kant ?athak Kbub La'L,_ remod Wmar,
Rem Sewak, RAkegh Pal, Ashok Rumar, V:Lrend_z_za Singh
whosg names and addresses are given in arrey of parties
do hereby verify that the contents of parag 6-1 to 6.9
are true to our personal knowledge and those of parag.
.6-10 &7 to 1’3 are 'believe;'i to be true on 1egal..“a§\_(ice

and that we have not suppressed any materisl facts.
ALLAHABA@~ . Udai " Kent Pathak
- ) d otrze’rs-

Pated: \% Malch,1988. mp Lt ot
p igcan Se

N USSR

Jh T MIDS

‘51/
“-ﬂ

 To, “
. Te Registrar, |
Central Administrative Tribunal,

Additional Bench, ALl shabad.
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In the Central Admmlstratlve Tribwal, Aaaltlonal Bench
at
AI:J.:AhABAD.
Begls No. 764 of” 1988.

Fixed on 12.5.88,

Udai Kent Pathak and others _—Applicants

f} g (AFFIDAVIT 0 * Vs, o

W9 _ | "

\‘ 9/”'&_ G M. N.Rly & others - ReSpondentS. S e
-~ HXGHK COWRT -~ = {‘) : d~ g

m\\:L‘LAfA?A bugplemen tory affidavit on behalf of agpllcants. T
\§ipv':_‘ .

I, Ashok Kumar aged about 28 yrs, son of 51:1
Shiva Raten Lal resident of liohalla Aimanzai,Jé.lalaagar
Distt. 5hahgahanpur do hereby solemnly affirm end State
‘on oath as wder:- E '/l\/

1. That depon ext b eing applicant No.-S-- is the
aioreSald clalm petltlon is fully conversent »
with the‘/@tWe case, He having been )
authorlsedkmstructed on behalf of remaining
applicents is filing this supplementary

affidavite | | a :

2. Thet on the last hearing i.e. on 13.4.88 tais

ra)

Hon'ble Tribunal placed qurries to the effect

| that since claiman'ts have not moved an application
3‘ S for appoinbmen’c as Hot Season Waterman
during sepsons of 1987 and 1988 how can they

) S | be considered for sﬁch appoiniment.

3,  That in thiS connection it is submitted that
according to the procedure and practice prev;
ailing with the Respondent for appointment of
Hot Season Waterman it is not aY all necessary

to move an application. Such sel ectionsare

.
'\“ _
1
|
]



made according 1o seniority from amoﬁ%st the
list a:l__.ready»mainta:'iled' for the purpose, No\ﬁe of
‘the claimants havé agpllied for such .appoinment
even in the precéeding‘ séasons. ,

4, That selection in every Season is made ak,f'ter
verification of previous wbrking days and . L/
appliéation1 are entertained only in exceptionalcases B

like appoinﬁnm-t on compenssionate gmmds.
Th e fact that appoin merts gre mde from
"aﬁnongst the candidates of list is evidenced
from persuval of Anx-4 13 aireg,'dy on record
and 28 well as from peusal of Anx. SA-1

to this affidavit, |

5. That in evidence of this fact is is relevent to
have reference of Circular dt. 29.12.87 issued |
by D.R.l, liéloradabad; perusal of which goes 1o .
show that to Send names for such appointment

is the duty of concermed PWIs/ Station Mésters.
' Pe}:'son concerned is zidt even required to put |
his signatures over the prescribed form,
| True cwpy of circular,df. 29.12.87
o  end Format attached with it are enclosed as
\:"‘ | | .Ahiaé;'curvesﬁ!SAz"'{ and Y"SA-‘-?" o this affidavit,
6, That'- -'circ,is.fl.;arib'.tl't;f-‘ZZ. 3.8é issued from office
" of DRl Mbradsbad specifically provides that
s @ni:y _J}hoserfﬁersons Wili be engaged as Hot Season
Weterman whose' hre referred by this office <
Wil only-be -engagede. |
7. Orie copy’of-aforesaid cireular dt,
22."3;-88»; i's alBolattachel as Amexure SA4 to
this affidavit. |
That to gqiote with snother example on the point

it is pertineat to point out tiat Sarvasri
Satpal Mitra and 8 others have filed claim
A—%/\\&QC—\Q\N»?/\/\,. Contys. 3.

‘\ i 4 | -~ e




“

~ . * y

A ‘ as- R

1\‘50.8515-87-before this Hon'ble Iribunal for their
regularisa’cion‘onv accom‘igof thel r contining working

as casual lé}o:our. ‘zThese pa’stzns have n ever worked -

as Hot Season Waterman, nor they have claimed for

such pest, nor they have ever applied. Dwring

the pendency lo:f.‘ claim No.856—87 Satpal M.’Ltra and .
Jagat Prakesh (claimant No.i gnd 8 of claim - N\
lo.856-87) have bem engaged as Hot Season Water—

nen and have joined a Sandila end Bhagawli Railway

stations.
" True copy of appointment order of Sri Satpal
o Mitra s Hot s"eascﬁv“’*fva’cerf-ma:rl is attacﬂaed ge'rewim
as Annexui'e SA-5 to :G‘his affidavit.
Be That inview of judicial pronéuncement reported
in 1987 LIC 104, 1967 UPIBEC 57 and 141 this
. Hon'ble Tribunal May grant the reliefs as prayed
A - ' K
: by the claimants, Dswole s o
z \ Lucknows | Deponert .
Dated: May 1988. . .
) Verifieations )
"1 above named dePonent do hercby verify thewweh -
e=akwn of para 1l to 7 of this affidavit to be true
fran my personal Inoyledge and ofkiter of para 8
are believed to &—- y mee No part of it is false
and nothing material has been concealede . -
So help me Gode - & miL(CNN’*/\
T ‘ Deponent
Dated: -] May 1988 SR ‘ -
I knoWw and identify the deponemt” -~ "

who has signed on this spplieatien #n ofhdowt ur
my p IS dices m |

Solemnly affirmed before me on |} May 1988

at R—¢D_Awh /Py Dy the deponent Sri A oK Kunne
A - who i5 identified by Sri A.K. Diexit,

- r I - N
- Advocate, High Court, Luckno¥ Beneh, Lucknowe I have
Aol uz\%&eé—m'}’;self by examining.ghe, depolient that he under
-, ‘]‘\‘ a -2 P 1
&’8 7 sheds the contenpt of the &%ﬂt which have
P \ CATAT beenjout and explaindby me to him . |
U Fa %3 "

Adveentr 1 b Cerrnissi oner ]
oAt o i ot OATH G L SSEANS

RN R N
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, In The Central Administrative ’i‘ribunal

Allehabagd.

=, | 0vdnlio- | l3 of 1988

I ’

F 1xed on_ ‘7 3, &C\ (Lagene R)
L ‘j T Qv p%&g QC{“\S ‘- L eves ‘o‘App'licants’.

ﬁ o v ‘ - Versus. . . [

| ‘ R

ﬂ | C;-, M NU-a QOT(’\.S ' ‘“.a‘.Rvespondents,
# o
N _j : ,‘application on bahalf of Claimants
‘ ;: . for impleadment of Unfon of Indig

L 'g-n"mz‘.ama.,.m_mmﬁu«mn“—-mﬁnﬂmmumnmnmmz . ;
o S ) |
: b It ia submitted that in the above noted case

. Gnfon of Imlia has been left f‘mm being ‘impleaded }mich

'

au&hi: m have been impleadedu &n objection\to this_ eff&ct

b ~ hes i‘:’ilﬁ@ bw@ﬁ raisea my aﬂspmdemso ' RN ,*\
AT e, | " - )
: CTE s t%erai‘era ‘most hw?aly prayed that epplicants !

| - be permitted to implead Union of 1niis a5 Eesporﬂent, K

1 N Hoe_ 9 ___1in the folloamg manner in arr&y of g@apomiaﬁtﬁ«;

) D\W 8-meniing the clalm accordinglyo : R ,

o ) ou 5 tnicn of India through Sacratar;y of milwah
A\ . Mfistry of aailwags NEW DBLAI.™ ‘

! \nm T

' . - Counsal f’ar‘ &pplicants 1

11 THA Meweh .  1989- 1
| | ,

P ;

|
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S KNOW 21l ‘men by these present tha’c I .S } —’e"ub\’i :P &‘9\ }ﬁ*\
Northern Reilway Moradabad do hereby apno.\n’c and 'mtnorlse 3
S/Sr:. pc"t‘%\"om\’ 19’\ W‘/‘W M} MW ‘*L&w appcar, plead,
@rq't for me 1y ;.:1tly or severslly ifi the above noted case and to
take suoh steps znd proceedings as may be ;necessary.for the
prosecution or defence of. the said mattery as the case may be and
for the purpose to make sign, verj.fy and }ﬁm:sent a1l necessary plai
petitions, writven statements end other documents to cowﬂﬂomsv
suth admit the clains and %o lodee and daposit morey in Gourt and
to receive payment from the court of money depesited and o file
'md withdrav aoczm*cnts from Court and Cenera2lly to set in the
gxecuvion MQC al or o‘uhers_' v-se or :?.n any manner conns! ated there
with as effectuslly to 21l intents and purposes as I could act if
- personally = zent I ,bere‘osr agree to ratif;;r and confirm whether
shall be lowfully done by virtue of these presents.

 In witness where of I rereinto set my hand this a 6.5 0o & o o
ii?.S’Ofcobcﬁba_oooa198 . | WM
| | 3 /&*«)ﬂ%

QP‘SAD\{‘M q’t\swaj/v

- Northern Railway

R L | _ m%’O%v\?\ug\

[
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At
allahabad , k

¢laim Noell38 of 87 %, fs \Q]
C"

/‘. In the Central Administrative Tribunal( Addltional Bench) ~

Ssdhu Rame e ipplicante
s
"GeMelo rthem Ba_ilWay & otherse eRespondentse
fpplication for fixing dabge
Sir |
It is submitted that in the above noted claini /
applicants were directed to apply for amendment within 15
, days from 2el2e87 e P

P

On 1212487 T applied through post that matter

be listed on 241287 - the date on which I was to appear

before Hon'bl e Tribunal in other casese
| Mnfortunately on 241287 courts Were closed OR-
accownt of sad deumise of Sri Ram Chandren,Hon'ltle Chief \

Mirpister of gndhra Pradesh,as such on that date whereabout\
—y e of cases coul d not be tracede \
. From lele88 to onwards till mow I could not
A ﬁa'aﬁ’/r /‘a'aru—t) .

m. c,‘zﬁ /,51@7 *5*7 , atbtend courts due to fracture 6f my shoulder with which

0)()7‘“ & noWw I feel bit cared and likely to resume working from
Wi

W cone b &b 26/27+1e88e )
ﬂJiMj“"" [‘5” It is fherefore prayed that matter may kindy be

fixed on £9+133,the date on which I am appearing before

o
Honttl e Lribynal in connection with other casesgs
Counsel for applicante

( aeKseDi 1

13ele88e o Lucknow.



§ O. () to keep ir with file
and put up bc{ore Hen’ble -
{ourt for orders

on 20 0\ PG5

of \05 Q)
of ‘£9?9%r7 S
9! —Applicant/Appallant.
Varsus.—.. - '
(?\’ )\/\ M_jl&a Qmﬁ’\-ﬁ —.stesvondents/Defantial
g | Take notice that the cotrt will be moved by the crder
signed on Do RO ) the day of. —12i81

at 10,30 C'cloek in the forenoon or so soon these after the
noticed on their occassion can be heard.

the object of themotion is hereb%r indicated by
Q;L Qy Ccu\/\‘ov\ oy U] Q\ﬂwj

A copy of the 1ication is enclosed hérewith, The further

notice that meanwhile this court has been pleased to pass

that following orders

Dated this the ?ﬁ\ —day of yL\_:\p 199 [ -

" Advoc\ate of pet 1g‘ic4nerf /)_7@,,\

. "
Applicant/Appailant

.OT
Pétibion/D dent in not

o 8 2M P\mx/)l/‘)&wlf‘ Mathuw, fdyecals

? Ad_vacate on record for the oppos{te party
1% k€dpondent/Defendant,

L4




IN THE CANTRAL ADMINISTRATIVE TRIBUNAL,ALLHARAD,

LA

%

0.4, NO: 1138873
Connectpd with Leading 0.4, No-364-88
leed on 24=0-91 (hefoLe‘mm

fWrs( no \ L9 /ZQ/

~

- Sadhar Pandey 3nd others, o "'...Apblicantm
~ Versus, | | |
GM,.N,Rly.& Othersﬁ o, o .,,Respdndenté

Apbllcqtlon for impleadment of Union of

R M e b I . Y s g e LS et P 3 [ .»:m-,...w....m..—-..;au B u—)

Indma as Opsoﬁltcjparty'No-

A DL SN R T

It is submitted that due to inadvertant ommission

Union of India could not be impleaded as Respondent in

the Present claim while iﬁ,has been so impleded in all

_ the other connected Claims i.e. O,A,No: 364-88 & 578-88,

It 15 therefore most respectfully prayed that -
applicsnt be permitted to implead "Union of India,
though Secretary to Ministry of Railways,Rail'Bhawan;
N ew Delhi" as responﬂont N6:4 and cléim'potitidn'bé‘

pprmlttcd to he amanﬁ@d accord:nqu in array of

par+1eq

Lucknow; - ! : Counsel for apnlicantes

| (4K, Dixt1)
‘ - “Advocates

dt: 9 August,19913 . §%%1§¥i//ff(/

S




e

S O. (}) to Leep it with iile
and put up before FHon'ble
\¢(ﬁ’m for orders

. on .24 %A v !
IN THE CBITRAL ADANISTRATIVE TRIFUNAL:‘%LLMQAQ. D{T‘&' !

Leading 0,ANo0.364 of 88 SCAW
Connected with O.ANo 1138-87 &
0,5, Nog 578-88 ! ?(/o\ —
G ( /%5
Udal Kant Pathak and Others. | .. Applicants
o Ver sus.
G M N, Rly & Others. R esmndents;
' APPLICATION FOR_EABLY HEARING:

May 1t please your Lordship,

Tt 1s submitted that all the shove 3 connected cas

relate to Hot Seison Wrkers and involve Common question’
of fact and law, Applicants are out of job since 1986=87, e

Counter and rejoinder have been exchanged except in O,A,

| 364+88 §n which so far respondents have chonsed not té file
- §Ch) ,Since connected matter 0./A. Nos 1138-87 pertains to yearp

1987 which 1s beimy taken up,the present petitions also
deserve for expediated final hearing, .

| It §s therefore most reepectfully prayed that all the
threé connected inatters may kindly be pleased to be expedi ated
for early final hearing on priority basis.) '

Lucknowsy Councel for @jpapplicants;
oD% _

dated « 3/ Aug 19913 (A K/ .
: dvocates



3
To - %o
' ‘ The Hon'ble Vice Chairmen,
: Central Administrative Tribunal,

 May 1t please your Lords'hip.' S
dubji- ”'.‘{ I’ﬂll AL )i
! { N Q) ﬁm by . m ')
\138-8745 ' -)mﬁ.mmﬁm.w T

It ,M lms‘k»ly nut:m:,t ttod that wova rof'arred three
orifinal upplioati.onolnvulve' common quegtion of fact
‘and law. In all the olaime applicent are Geaponal
~ lmploywas of Northern ltly. und were lastly enguged 1n
- ot geason of 1086 boetween April to July. In all the
- claim petition, CA/RA heve been exchangedv and cleimg are
| pending for fin'al héamng. In caae Final Nearing is |

pos‘q:oned, @plicentgwill 1ooao thoir chance for the
whole year. '

Itis therefore mosgt regpectfully prayed that ull

the O4s, the deatailg of which are also given below may
kindly be congolidated and_fixeq for early hearing on

,g:% priority bagis.

' | ' ' (A.K. DIXIT) Advocate
DLl | | © COUNSHL FOR APPLICANT

W Dateds:
be L

éMmr 1960
2:—5_@,’?(, ’q o -

O A. NOO 364"88 U. K.« Path&k K ' _ v
Qf,(hj' D - V/g V0L m%d othars Fixed on 30~4-90 \/(l
1138-3%
A) Odh NC). Aficef Qudhakar :
lb)\"\\%) - V/SUOI and others. F‘ixed on 4-5-90
' 3) 0. M. 578-88 Sant Kumar
' " V/§ UOT and owmm I‘Etmd on 8-5-90 \/
A deaned L ” |
- C,ov/ré—;
we
%ﬂv a7.6 90 -W

e e 500 A R 5 5 ANy o s -




I P e T

SN T CENTTAL AIMINIS STHATA Mhiwi TRTRY MAL, ALLAHABAD.

it W
! //;‘M\ : StV e berea, . | K{

NQLICH OF MOTION

: fﬁihc;lrnij1ﬁon- ~~~~~~~ é;?f%;_ ~~~~~~~ ~—o o of :1?2;;—«~
5 ' jnOA/fT"ﬂ‘.--w 3(:’ e, bﬁm....

LR R KNI -Of-o ~

_»__“**&).. &(_ W%l#ijggmzﬁﬁvm_~_ Applicant/Aﬁn‘llant

Varsus ' o oo

lﬂ/L,w_J;wami\xﬁr1 Jsvﬁ\ (g44&AL4“4

| 'ak notice thdt the court will be movad by tho
.'. 1)1’101‘ signe on B &6 the ’.ay of %7 198313

at 10,30 O'clnck in the forocnoon or 59 357N they
the nbtice

¥ afterp
én thalr DCCassion can ha hoard,

the nhiect nf the' mation i hopnte 4p-
Atony of Lha Applicat ban ls encloge.l hoy
notico that meanwhila this court h
Hn\rﬂ nT“womq or*‘nrs. ' '

“ieatan by
with,  Tho Turthay:
ag bean plaaged tn Pass

'A? LD " /7/ ' Date- this the m“{im ay o ND/WLU% Qo
A
Votd govoed9s SL,@

A'vm‘u“rn r)!' pfe JT‘r)nnr .
: Am:]icnnt/An »11m1 .

. ‘ ' . ,.v')‘ o A RN )

B o Pbtition:r/nafanlun1 in h@T.‘

g Lo o
I'ey o R

Alvwonta Oh Pacord fop Lh@ QH”OHLIQ party'.

Ragron ‘nnt/D’efnn “'ant

.o 1 | '30r:;rf>0n-'|0n't:;/l?1"r‘:n‘

' .
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To

The Hon'ble Vice Chairman
Centrel Administrative Tribunal,
ALLAHABAD

May it pleééé your Lo :t'dtshipll

It ismmbly submi tted that above referred three

original applicationsinvolve common question »of fact
and lav. In all the clalms applicant are Seasonal
Employees of Northern Rly. and were 1ast1y engaged in
hot season of 1986 between April to July, In all the
claim petition, CA/RA have been exchanged and claims are
pending for final hég;'ing. In case Final Hearing is
postponed, applicantswill loose their chance for the -
whole year. | |

It is therefore most respectfully prayed that all
the OAs, the detailg of which are also given below may -
kindly be consolidated and fixed for early hearing on
priority basis. o

Dateds- Harch, 1990
DETATLG OF CLAIM:

1 O.A. No. 364-88 U.K. Pathak o
: ~ V/s U01 and others ~ Fixed on 30-4-90

2 O.As No. 438«88 Sudhakar

V/s UOI and others Fixed on 4~6-20

3) O.A. MJ. 578-88 sant Kumar
- . V/SUOI and others .  Fixed on 8-5-90
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| \
‘ SPECIAL POWER OF A‘I‘TORNEY. K

1o weCerTEral Adrin(Stuative Poabunal Allabedad Benc ),
---Q('Aj-’TINQ,HB'e Sa-----.—-—-----.-..-..

W-.---\---- o we em ew e w owe P 1 £
/ﬁ }L? hl\&rg%cm Pftiflft

/

4,

‘\qfw e et Incly Ver*-?ﬁikcxs

'S/shri - ¥

rotiticner

Respondent
OD osite Party

| c(t8h b
KNOW all men by these present that y . -J GL(PW /)(U ‘DIV(//_{/)’MW?:»

NorthernpRailway, Mo dgoi% do hergby appoint and authorise
=S MO appear, plead,

‘é&'i@r seve%gi&ﬂ'ln the above noted case
and to take such steps and proceedings as may be necessary
for the prosecution and defence of the said matter, as the
case may be and for the purpose to make sign; verify and
present 2ll necessary plaint petitions; written statements .-
and other documents to comppomise the sujt admit the claims

and to lodge and deposit money in court and to c.ceive payment
from the court of money deposited and to file and withdraw
documents from court and Genérally to set in the premises and
in all proceedings ariging thereout whether by way of executlon
appeal or otherwise or in any manner connected therewith {'

S
and act for me joi

qs effectually to all intents and purposes as I could act if ?
personally present I hereby agree to ratdfy and confirm whate
ever shall be lawfully,qono by virtue of these presents,

——— .‘.\".’\W»«..M&éﬁe |

¢
X//)



ADDITIONAL BENCH,

y

VY
mmUMAIL

23-A, Thornhill Road, ‘Allahabad -211001

Registration No. G\

Uoﬁm kg,

APPLICANT (s).

RESPONDENT( S) .

Particulars to be examined

1. Is the appeal competent ?

2, (a) lwe, application in the prescribed form ?

{b) Is the application in paper book form ?

“{c)'Have six complete sets of the application
been filed ?

3. (a) Is the appeal in time ?
time ?

application.in time, been filed ?

.4, ¥as the document of authorasatnon,Vakalat—
nama been filed ?

5. s the application accompanied by B. D./Postal
Order for Rs. 50/-

6. Has the certified copy/copies of the order (s)
against which the application is made been
" filed ?

7. (a) Have the copies of the documents/relied
upon by .the applicant and mentioned in
the application, been filed ?

\ above duly attested by a Gazefted Officer
. and numberd accordingly ?

000 00000 e 1050 1000000 06000000 60005005000 10808000 5 0.8 200 0000

(b) If not, by how many days it is beyond .

(c) Has sufficient case for not making the

(b) Have the documents referred to in (a)

of 1983

+ G sthe,

0002500 -060 4060 000 9200 wovcsansen. nu (CQN' 2000 0009 & m

00V 080000060684 209: Biee 2090 W0s00av 8000 1000 2004 v00- o080

Endorsement as to.result of iExamination
N
N5 g
s
\B, Socb frbd

Ny

iap—

~ 7
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T / (2 ) C 5
% N » L]
Pérticu!ars to be Examined Endorsement as to result of Examination
(c}) Are the documents referred to in (a) \\g
above neatly typed in double space ?

8. Has the index ot documents been filed and \-(8
paging done properly ?

9. Have the chfonological details of repres-
entation made and the outcome of such rep- Kg
resentations been indicated in the application ?

10. Is the matter raised in the applicatiqn pending No
before any Court of law or any other Bench of
Tribuna! ?

11, Are the application/duplicate copy/spare cop- Ay Ces}/n,g 01“7“,4)

ies S|gned ?
12. Are extra copies of the application with Ann- \‘,(4
exures filed ? '
(a) Identical with the origninal ? \-‘&
(b) Defective ?
{(c) Wanﬁng in Annxures
Nos................../Pages Nos.. ........ ? B
13. Have file size envelopes bearing full add- N o
resses, of the respondents been filed ?
14. Are the given addresses, the registered : \‘8
addresses ? '
15. Do the names of the parties stated in the
copies tally with those indicated in the appli- Hﬁ.a
cation ?
16, Are the iranslat’ions éertified to be frue or
supported by an  Affidavit affirming that they N A
are true ?
17. Are the facts of the case mentioned in item
No. 6 of the applicatlon ? \\
o

(a) Concise ?

(b) Under distinct heads ?

(c) Numbered consectively ? NA
(d) Typed in double space on one side of the '\'g
paper ?
| 18. Have the -particulars for interim -order prayed , \léA ]

for indicated with reasons ? , }(

19 Whether all the remedies have been exhaused, \{“? ‘ _

| ,%»?Y\ ) b
@,\V (\1 . i\ﬁg;b\"; /3189





